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(c) the average f. o. b. price of

every shipper per ton based on 60 per
cent. Fe basis;

(d) the names of (i) shippers, (ii)
quantity shipped, and (iii) quality
shipped, mentioning the Fé percentage
of iron ore to Japan and other coun-
tries during the period from January
to December, 1952 along with price
basis monthly;

(e) whether it was ever brought to
the notice of Government that some
shippers were selling iron ore at a
price lower than the majority of other
Indian shippers for export to Japan;
and

(1) whetﬁer Government took any
action in this matter?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) to (c). A statement containing the
information required is attached. [See
Appendix VI, annexure No. 51.]

The average F.O.B. price per ton,
based on 60 per cent. Fe, is not availe
able.

(d) A statement showing particulars
of iron ore, shipped during 1952, is at-
tached. [See Appendix VI, annexure
No. 51.] No record of quality of the
ore actually shipped is maintained in
official statistics. The prices, based
on Fe contents indicated therein, are
as per declaration, made by the res-
pective shippers on the shipping bills.

(e) and (f). Yes. The matter is
being looked into.

BALL BEARINGS

728. Sardar Akarpuri: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether the representations of
the Engineering Association of North-
ern India, Batala and other organiza-
tions representing engineering industry
using ball bearings were kept in view
by the Tariff Board while considering
the question of granting protection to
the National Bearing Co., Ltd., Jaipur;
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(b) whether it is a fact that after
the grant of protection the said factory
enhanced their rates for ball bearings
number 6204 and 6206 from Rs. 9-4-6
to Rs. 11-13-0 per pair (pair consisting
of one piece of 6204 and 6206);

(c) whether Government are exerci-
sing any check on the fixation of
prices by the National Bearing Co.,
Ltd., Jaipur on its products; and’

(d) whether it is a fact that no licen-
ces are being issued to the actual users
to import ball bearing against the

‘quota earmarked by Gqvernment for
import to India?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) The Commission takes into ac-
count all representations that are
made to it.

(b) The prices, charged by the firms
before and after the grant of protec-
tion, are given below:

Size Price before  Price after

protection protectiom
Rs. Rs,

No. 120

(exact .

equivalent

to No. 6204) 3-10-6 each 4-8-0 each

No. 130

(exact

equivalent to

No. 6206). 6-8-0 each 7-5-0 each

(¢) Yes, Sir. The Tariff Commission
keeps a watch on tzxe trend of prices
of the products of every protected in-
dustry and the case of protection 1is
reviewed after some reasonable period.
Some complaints about the allegedly
high prices of the indigenous ball bear-
ings were received by Government and
they were referred to the Tariff Com-
mission. The Tariff Commission, after
investigation, has reported that the
prices charged by the indigenous
manufacturers were not unreasonable.

(d) Yes, Sir.





